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SHRI R. RAMAKRISHNAN: Mr.
Chairman, Sir, the heading of the
question its if is pens
accidents, and no value can be placed on
human lives. But, unfortunately. Sir,
strange as it is, it is a parauox that. a
person in this country, if be disin in a
plane accident, he will get Rs. 2 lakhs, if
he dies in a rail accident, he will get Rs.
10,000. if he dies in a road accident, he
will get Rs. 5,000, but if he dies on the
street, he will get nothing. So, Sir,
specifically in relation to the question, I
would like to know from the hon.
Minister since the rules are complicated
ether here is any proposal under their
consideration ~ for  increasing  the
compensation to persons who die in rail
accidents. Secondly, Sir, I think, the
Railway Act 0i 1896 or something like
that is a very old, decrepit Act which is
best placed in the archives only. About
three years ago, when I spoke on the
Railway Budget, I asked Railway
Minister whether he would bring forward
a comprehensive legislation under the
Act. Sir, why I am quoting particularly
this Railway Act is that if a person who
dies is described or is found to be a
student, he will get no compensation
according to this Act. So, at that time, Mr.
Kedar Pandey. who is no more now
unfortunately, said that a proposal would
be initiated to bring forward a
comprehensive legislation to change the
Railway Act itself. I want to know
whether this is under the consideration of
the Ministry and whether you will at least
now pay com-
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pensation to the students also who dio in
rail accidents.

SHRI MADHAVRAO SCINDIA: Sir,
there is no proposal to review the
Increase in compensation payable. As far
as part (b) of his question is concerned,
there is no proposal to update the
Railway Act. But the hon. Member's
suggestion has been noted.

SHRIMATI MAIMOONA SULTAN: -
May I know, Sir, whether the Ministry of
Railways hag taken any steps to pay any
compensation in the case of Mr. Dhurve,
the Station Master who died when he was
working at Bhopal at the time when the
gas disaster took place? Sir. Mr. Dhurve's
has been an example of outstanding
sourage and devotion to duty. He knew
that death was approaching as the clouds
emanating from the Union Carbide were
going towards the railway station. But he
refused to leave his place. Instead, he
spent the last moments of his life
operating the telephone and trying to stop
the movements of the trains reaching
Bhopal. If any compensation has been
paid in the case of Mr. Dhurve, what is
that amount of  compensation?,
(Interruption). Let me complete it. And
the hon. Minister has said that some set
procedure is there involving compensation
payment.

MR. CHAHIMAN: Normally I would
have ruled it out as not relevant. But out
of chivalry, I will allow you to put it.

SHRIMATI MAIMOONA SULTAN:
Sir, I would rather avail of your chivalry
at some other time for the question is
relevant. The first part of the queaion is
whether any compensation has been paid
in the case of Mr. Dhurve. If it involves a
departure from the set procedure, thank
you so much Sir, I would avail myself of
your chivalry at some other time
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SHRI MADHAVRAO SCINDIA: 1
hope the hon. Member does realise that if
any credit is due for chivalry,
itisno' due to you, sir, but it should
come to me.

MR. CHAIRMAN: You are a younger
man and you deserve It.

SHRI MADHAVRAO SCINDIA: Sir,
as far as compensation Is concerned, I
cannot be very clear on this but
technically I don't think it would really
come under compensation. It would come
under amount because it was not so to
speak a railway accident as such. But
whatever money is given as ex-grati
amount or by way of relief as far as this
gas tragedy is concerned, which was a
world-shattering tragedy, it will always
be less. Our attempt will be to do
whatever best we can. Mr. Suresh
Pachouri had also spoken during the
debate on the Hai'wRvs and wanted that
some wore measures be taken. I had
assured that the Railways will always be
prepared to consider more relief and more
measures as far as this particular Station
Master is concerned. His devotion to duty
was exemplary. We have given quite
liberal ex-gratia amounts. We are also
providing for other wel fare measures for
the affected families. But this is an on-
going process. It is not something which
will stop today or tomorrow because of
the proportions of thi6 tragedy.

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I find from the answer
given to the main question that 1371
people have died, according to them, in
the four years from 1981-82 to 1984-85.
I also find that 3124 people have been
injured. 1 find that 367 court cases in
respect of claims are pending with regard
to the people have been killed and 215
court cases are pending in respect of
claims of those who have been injured.
Can it
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be presumed that the cases of all the
others have been settled and compen
sation paid to them in time?That is
number one. Secondly as my friend
Mr. Ramakrishnan has also pointed
out, there is a certain lacuna. I was
a member of the Subordinate Legis
lation Committee and this matter
was considered here also. Now, sup
posing there is a train accident and
300 people are thrown out or killed.
According to the present rules if
tickets are not found in their pockets
no compensation is given to them.
They are deemed to be travelling
without tickets. We discussed this
rrirt'er with Claims Commissioner also.
But I find that nothing has been done.
Now, in the second part he has said
that he Railway Accidents (Compen
sation) Rules, 1950 have been amen
ded making it obligatory on the part
of "the railway administration con
cerned to appoint an ad-hoc Claims
Commissioner within two  months
from the date of the accident. Now,
Sir, the ad-hoc Claims Commissioner
must be a judge. If a judge is to be
appointed, he requires the permiss
ion of the High Court. It takes time
and many cannot go because of
Limitation. This is the rule and .............

MR. CHAIRMAN: Two minutes are
OVer.

SHRI AMARPROSAD CHAKRA-
BORTY: He says the instructions have
been sent. I would like to know whether
he is going to amend the Rules and the
Act. What is the reply?

SHRI MADHAVRAO SCINDIA: As
far as the payment is concerned, payment
has been made in time to all the cases
that have been decided. As far as part (b)
of the question is concerned, the matter
will be taken up with the Claims
Commissioner.
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SHRI MADHAVRAO SCINDIA: Sir, I
made a mistake. If the number of dead are 10
and injured 20, the ad hoc Claim
Commissioner is there. If there is to be any
change in this as per the suggestion of the
hon. Member, we will certainly consider it in
the Railway Ministry. We are also providing
for other welfare measures for the affected
formalities. Buc this is an on-going process. It
is not something which will stop today or
tomorrow because of the proportions of this
tragedy.

SHRI SURESH KALMADI: Sir, recently
there was a terrible accident near Nagpur
when two bogies caught Are and about 70 to
80 people died, were roasted alive. Such
things one has never heard before though we
had seen the film of Burning Train. But here
this Government has done it and shown it. It
is their absolute neglect. The Minister has
said in his statement , to the House that only
ad hoc compensation has been given. I would
like to know whether they have now
identified the complete list and they have paid
full compensation to people who were
involved in the train tragedy. Then I would
like to know whether in view of so many
accidents, the Government will ¢ consider
renaming the Ministry of Railways as the
Ministry
of Railway Accidents?

MR. CHAIRMAN: When you become the
Railway Minister, we will give that name to
you.

SHRI.K. C. PANT: That itself will be an
accident.
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SHRI MADHAVRAO SCINDIA: Sir, as
far as ..

MR. CHAIRMAN: No, no answer
to that.

SHRI SURESH KALMADI: Sir, at least
he can reply to the compensation part of it.

SHRI MADHAVRAO SCINDIA: Sir, as
and when the claims are determined by the
Claims Commissioner, compensation will be
paid.

SHRI PARVATHANENI UPENDRA: Sir,
my question is not that of quantum of
compensation, as Mr. Ramakrishnan has put
it. The railways have increased the quantum
of compensation to Rs. 1 lakh. That is Piuite
reasonable. But compensation is not being
paid in time. The Minister has not given a
satisfactory answer to that. I would like to
know why in relation to 1981-82 as many as
222 claims are still pending. Why for that
particular year so many claims are pending?
Secondly, one of the reasons for delay is
determining the economic status of the man
who is killed, and also a number of rival
claims arising out of the death. When a man
dies more than one wife or more than the
declared number of children come up to
claims compensatfon. Unless the rules arc
liberalised in this connection, theTe will
always be delay. I would like to know
whether the Railays are thinking in terms of
liberalising their instructions to the Claims
Commissioners, Then, Sir, there was a
proposal to go in for insurance of passengers.
I want to.know whether the Railways are
pursuing this proposal.

SHRI MADHAVRAO SCINDIA As
far as the first part of the question is
concerned, I think the hon. Member has
answered his own question with regard to
determination of
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economic, and legal status of the -
sucessfoh to the person killed. As far as
insurance part is concerned, this presents
a lot of difficulty; but we can certainly
examine the suggestion of the hon.
Member. About liberalisation of the
rules, it will be done in consonance with
the laws of the land.

MR CHAIRMAN: Next
now; I am sick of accidents.

question

Security of Calcutta Metro Rail
Service

*205. SHRI SHYAM SUNDAR
MOHAPATRA; Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that reports
have been appearing in a section of press
to the effect that aqcording to the Soviet
eXperts safety of the Calcutta Metro Rail
Service can be identfied only after the
completion of the project;

(b) whether it is a fact that according
to the experts of Japan the project of
Calcutta Metro Rail Service is safe from
the security point of view; and

(c) if so, what is Government';;
reaction and action Government have
iaken on the contradictory opinions of
two groups of experts on the safety
of the Calcutta Metro Rail Service?

THE MINISTER OP RAILWAYS
(SHRI BANSI LAL): (a) Yes, Sir. SifeSia
report has appeared in Amrita Bazar
Patrika, dated 23.2.1985.

(b) Yes, Sir. Such a report has
appeaped in the Telegraph dated 23-3-
1985.

(c) There is no contradiction. Soviet
experts have in fact ¢ reserved their-
comments, while Japanese ex-
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perts has expressed that the Calcutta
Metro Rail Service is safe. These
opinions were expressed by Soviet and

Japanese experts in their private
capacities.
SHRI NIRMAL CHATTERIJEE:

Would the Minister movie nearer to the
mike so that we can hear?

MR. CHAIRMAN: As an old member,
I may tell you, you must go to the Notice
Office in the morning, lead the answers
and 'then come.

SHRI AMARPROSAD CHAKRA-
BORTY: We have not received the

papers,

SHRI SHYAM SUNDAR MOHA-
PATRA: 1 think the Minister has not
been appropriately briefed by the
officers, 'because the city of Calcutta
cannot bo taken for granted. It is a city of
17 million people.

Thje question is, when this metro
railway conception was started by Dr. B.
C. Roy in 1949, they consulted a number
of experts of all the countries where there
was metro railway. One such country Sir,
was Prance, and the expert of that country
suggested tunnel piping, which is quite
different. Because of heavy expenditure
involved, it was not accepted. Now, the
Soviet experts who have taken this
responsibility say that unless the project
is completed, they cannot identify the
reasons. The Japanese say it is okay. But
the Soviet experts have the
respoonsibility to tell the people of
Calcutta that it is secure and it is safe.
They cannot say that unless the project is
complete, they cannot give their opinion.
I have got an opinion and let metell the
Minister if he doe?; not have full
information with him. One expert of
international repute has told; me that
"The metro rail would be run or. hlastiess
tracks, the first of its kind in the world,
using elastic fastenings, tumble,- raids of
nylon (power. The electric power instead
of coming from



